-

1I5. Papers laid on

<Kanpur for the year 1976-77, and
-Review by Government thereon.

(ii) Statement giving reasons for
the delay in laying the papers men-
tioned at (i) above.

[Placed in Library. See No. LT-
1701/78 for (i) and (ii)]

I. Notificationg under the Customs

¥ Act, 1962 and related papers.

I, Ministry of Finance (Department
Qf Revenue) Notifications and ye-
Iated papers.

o R

'THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Sir, I beg to
lay on the Table—  .s*i—sathang

I. A copy each (in English and
Hindi) of the Ministry of Finance
(Department of Revenue) Notifica-
tions G.S.R. Nos., 88(E) to 114(E),
dated the Ist March, 1978 under sec-
tion 159 of the Customs Act, 1962,
together with an Explanatory
Memorandum on the Notifications,
[Placed in Library. See No. LT-
1707/178]

II. A copy each (in English and
Hindi) of the Ministry of Finance
(Department of Revenue) Notifica-
tions G.S.R, Nos, 115(E) to 154(E),
dated the 1st March, 1978, together
with an Explanatory Memorandum

thereon

[Placed in Library. See No. LT-
1708/78].

Report (1976-77) and Accounts of the

Technical Teachers’ Training Institute

(Southern Region), Adyar, Madras
and related papers

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARKA-
TAKI): Sir, I beg to lay on the Table
a copy each (in English and Hindi)
of the following papers:—

(i) Annual Report and Accounts
of the Technical Teachers’ Training

[RAJYA SABHA]

the Table 116

Institute (Southern Region), Adyar,-
Madras for the year 1976-77 and the -
Audit Report thereon.

(ii) Review by Government on
the working of the Institute, men-
tioned at (i) and (ii) above.

(iii) Statement giving reasons for
the delay in laying the papers. ;

[Placed in Library. See No. LT- -
1702778 for (i) to (iiD)]

SHR]I BHUPESH GUPTA (West
Bengal): Sir, I have a point of order.

PR

MR. CHAIRMAN: I have omitted. ..

SHRI BHUPESH GUPTA: [ have a
point of order on that item of busi- |
ness. You have listed the business, .
that is, the 4th item. )

MR. CHAIRMAN: Therefore, I am .
asking you to please take it up after
the remaining two or three items.

SHRI BHUPESH GUPTA: You will
allow? L TR T 43 obeal P el
,91,1’,‘_ 3 ‘-.‘.:

MR. CHAIRMAN: Yes. -

The Urban Land (Ceiling and Regula-
tion) Amendment Rules, 1978 and re-
lated Ppapers

fmter wfx wmram  Far giR
HT gqaaie AATE W O wEt

(st ww fwwx) :  HWq
# T 99 gy g

fafrawe) wfufraw 1976 i &
46 #Fr ITETa (3) F WA TR
e (wfrras & qur fafrase)
guta fraw, 1978 &t e &
gt frafowr R wEw Aarew &y
gfggsar @o #To fqo Ho 273,
feai®w 18 ®X&dr, 1978 F1 uF g
(stastr qt fesdt #) 9w 9% suTeTeHE
w19 ufgd, §WT9ed 9T @dr g |

[Placed in Library. See No. LT-
1753/78]



